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Per: Bench

On matter being called neither anybody appeared nor there any
adjournment request in spite of notice having been sent to them well in
advance. We also note that the matter has been coming up on Board
repeatedly and was being adjourned in the interest of justice. In our view
the appellant is not interested in pursuing the appeal. As the appeal is
almost 10 years old, we find no reasons to keep it on Board. Accordingly the

same is dismissed for non-prosecution.

(Order was pronounced and dictated
in Open Court on 22/08/2019)

(S.S GARG)
JUDICIAL MEMBER

(P.V. SUBBA RAO)
TECHNICAL MEMBER
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